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ORDER (CRAL)

Hon'pble RMr. Justice V. S. Malimath, Chairman :=

| As per our earlier directions, the Secretary,
Railway Board, is personally preéent. An affidavit
has also been filed. The counsel for the petitioners
Has also filed a statement showiny the precise extant
of non=compliance with the judgment of the Tribunal.
Learned counsel for the petitioners rightly and_fairly
submitted that there has simce been compliance with
the judgment of the Tribunal exceplt in regard to
conferment of temporary status to the petitioners.
He submitted that temporgry status has been accordad
wee.f. 10.8.1934 wheréZit should have been accorded
from earlier dates as has been accorded to others
similarly situgte. There cannot be any doubt that

there has been considerable delay in the matter of

(w/gompligﬂCe with the directions of the Tribunal.



Shri Mehta, learned sr. standing counsel appearing for
the respondents conveyed the apology on behalf of tha
respondents for the delay in complying with the

judgment of the Tribunal. An affidavit has been filed
‘in which an unconditional apology has been expressed

in this behalf. In these circumstarces, we are irclined
to accept the unconditional apology in regard to the

delay in complying with the judgment.

2.  $o far as the grisvance of the petitioners is
concerned in regard fo temp Orary statﬁs, Shri Mehta
rightly pointed out that the specific direction in
regard to conferment of temporary status did not cover
the case of the petitioners who were the gpplicants
in O.4. 1325/87. The specific’relief in this behalf
has been granted in favour of the petitioners in other
connected 0.A-s wnich have been adverted to in

direction No.2 of paragraph 38 of the judgment. Herce,
we agre inclined to accept the submission of Shri Mehta
that 50 far as the petitioners in 0.A.1325/87 who are
the complainants in this case are corcerned, there is
no direction in regard to conferment of temporsry
status with effect from any particular date. Harce,
we are not in a position to accept tﬁe contention of
Shri Mainee that there still remains something to be
done to comply with the judgment of the Tribunal so far
as the petitioners are concerned. Hernce, ao further
qgquestion survives for consideration in these contempt
of court proceedingsf It is, however, maintained by
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no justification in granting temporary status to the
petitioners w.e.f. 10.8.1984 particularly when others
similarly situate have been accorded temporary status
from much earlier dates. As it is not a matter which
stands covered by the directionsin the judgment earned
by the applicants in 0.A.1325/87, we do not consider
it right to examine the correctness of this contenation
in these contempt of céurt proceedings. Shri Mehta
rightly and fairly submitted that it the petitioners
file a representgtion pointing oﬁt the mistakes in thé
matter of according the different dates of temporary
status, the same would cbjectively be examined and if
any mistakes have been committed, the same would be
corrected. We have no doﬁbt that if the petitionsrs
file an appropriate representation givihg the relevant
facts and materials in this behalf, the respondents,
as stated before us, would examine the same objectively
and render an appropriate decision in this behalf with
utmost expedition.

wWith these observations, we drop these proceedingg
for the reasons stated sbove. CCF-206/90 & CCP-282/91

stand disposed of., Rule discharged. No costs.
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